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G rants  xjndkr Y outh  W b l fa r i 
S ch em e

♦177. Shri K m  Dass: Will the
Minister of Education be pleased to 
«tate the conditions on which recur­
ring and non-recurring grants are 
given to schools, colleges and Uni­
versities for starting workshops to 
develop a taste in students for arts 
and crafts, under the ‘Youth Welfare 
Scheme’?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M.
Das): The scheme is in the explora­
tory stage and has not yet been for­
mulated.

Dr. Ram Subhag Singh: May I
know whether before formulation of 
this scheme, any grant had been 
given to any educational institution or 
any Youth centre or whether any 
centre for welfare of youth was open­
ed by the Ministry or not?

Dr. M. M. Das: The question relates 
to a different thing. The question re­
lates to grants to be given to schools 
and colleges and Universities for 
starting workshops, to develop a taste 
in students for arts, crafts, etc. No 
grants has been given.
•

Dr. M. M. Das: It is now in the ex­
ploratory stage. It is not possible for 
me to say anything now.

Pandit D. N. Tiwary: May I know 
whether the Government has received 
any scheme from any school or col­
lege for establishing or starting such 
workshops?

Dr. M. M. Das: Government have
got their own scheme regarding 
multi-purpose schools, and regarding 
the re-organisation of secondary edu­
cation in which multi-purpose schools 
will be started. In some schools, 
small workshops have to be cons­
tructed
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F o r o o n  C a p it a l

*178. Shrimati Da PaklMNkttimry;
Will the Minister of Finance be pleas­
ed to state:

(a) the names of the foreign coun­
tries which have invested private 
capital in industries in India since 
1947; and

(b) the amount of capital so invest­
ed?

The Parliamentary Secretary to the 
Minister of Finance (Shri B. R. 
Bhagat): (a) and (b). The names of 
foreign countries which invested pri­
vate capital in India upto the end of 
June, 1948, and the amount of capital 
so invested, are given in the Reserve 
Bank’s report on Census of India 
Foreign Liabilities and Assets pub­
lished in 195Q« a copy of which is 
available in the Library of the House. 
Information subsequent to that date 
is not available with the Government 
The.Reserve Bank is, however, con­
ducting another survey of foreign 
liabilities and assets in India which, 
when completed, will give the infor­
mation as at the end of 1953.

Slurimali Da Palclioadhury: May I
know what are the industries in 
which this foreign capital has been 
invested?

Shri B. E. Bhagat: All this infor­
mation is contained in the report. I 
cannot give offhand the names of the 
industries.

Shri K. K. Basn: May we know 
when the survey is going to be com­
pleted? At least from the Foreign 
Exchange Regulation Act, the Gov­
ernment can give us an idea as to 
what amount was allowed to be 
brought in apart from ploughing 
back? That figure can be given.

Shri a  B. Bhagat: As for the first 
part of the question I think it will 
take another 2 or 8 months before 
the report is out. As for the second 
part, I think the hon. Member wants 
to know the amount tliat has been 
sanctioned or brought in?
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Shri K. K. Basu: Brought in.
8 hrt B. R. Bhaiat: Alter 1948?
Shri K. K. Basu: Yes.
Shrl B. R. Bhagat: The exact 

amount that has been invested would 
be known only alter the report is . 
out. I can give some figure ol the 
sanctions that Government has made 
lor loreign Investments in India in 
new projects. Since 1949 up to Octo­
ber 1954, Government has given 
sanction for about Rs. 70*25 crores 
in new industries and for Rs. 8 21 
crores in additional capital for exist­
ing companies.

Dr. Ram Subhag Singh: May I
know whether the Government has 
fixed any maximum amount lor a 
particular foreign capitalist or inves­
tor to invest in any particular indus­
try, in India and the maximxmi 
amount ol profit that he can draw 
annually?

Shri B. R. Bhagat: There is no
maximum fixed. This sanction Is 
given in relation to each industry.
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Mr. Speaker: Let us go to the next

question.
Shri Bhacwat Jba Asad: One ques­

tion, Sir.
Mr. Speaker: There is time only

for one question. I am taking a 
new question.

Shri G. P. Slnlia: One more ques­
tion.

Mr. Speaker: There is no tone.




